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DEMANDS FOR GRANTS-contd. 

DEPARTMENT OF POSTS AND TELEGRAPHS 
-contd. 

Mr. Speaker: Further discussion 
and Voting on the Demands for Grants 
under the control of the Department 
or Posts and Telegraphs and also the 
cut motions moved. 

We have 2 hours and 25 minutei 
left. How long will the hon. Minister 
take? 

The Minister of Law (Shrl A K. 
Sen): About 30 or 40 minutes at the 
most. 

Mr. Speaker: I will call him lit 
2 P.M. Shri B. K. Das may continue·· 
his speech. 
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Shrl B. K. Das (Contai): The hon. 
Deputy Minister indicated yesterday 
that in the matter of telephones, the 
number in the registered waiting list 
is 2.4 lakhs. He also pointed out that 
it did not reflect the potential demand, 
because the demand will certainly go 
up with mdustrial and other develop-
ments in the States, but he did not 
give any indication as to how this 
dem;:nd was to be met. He only said 
that some steps would be taken dur-
ing the Fourth Plan. 

The number of new telephone con-
nections that are being installed every 
year is to the tune uf 65,000. At this 
rate, j,t will take at least four years 
to make up the backlog that is there 
at present. I thi:1k that some active 
steps should be taken so that some-
thing can be done even during the 
period of the Third Plan. 

The number in the waiting list for 
Telex is about 1,000. We are in sho!'t 
supply of cables, telephone matenals, 
te:eprinters etc. We have got the 
Telephone Industries at Bangalore, the 
teleprinter factory in Madras and also 
the cable factory at Roopnarainpur. 
There is scope for expansion of all 
these factories, and I think that more 
units should also be establi,hed in 
respect of telephone, teleprinter and 
~a le manufacture. I hope that plan-
ning will be done from now on so 
that in future we shall be able to make 
up the backlog that is there at pre-
Bent, and be able to meet the demands 
at least to a certain extent. 

There is a complaints organisation 
'Working under this Ministry, which 
takes note of the complaints placed 
before the different circles and dis-
poses Of them. In 1963 there were 
f,42,203 complaints, of which 6,28,406 
were disposed of; that is, at the end 
of the year there were 13,897 com-
plaints in arrears. In 1960, 1961 and 
19112 also there were rertaln arrears. 
If We add them up, we find that "t 
the end of 1963 the number of com-

plaints in arrears would be somethin, 
like 18,000. I thi,nk complaints should 
be enquired into more speedily, and 
tht're should not be arrears to this 
extent. I have experience of a cnm-
plaint relating to the Orissa Cirr.le 
regarding a money order made last 
April, but nothing has been done 
about it so far. From the figures 
given in the Report we find that the 
total number of complaints is growing, 
but the percentage of complaints has 
not gone up. In 1962, it was O' 0119 
per cent, and in 19G3 it has not gone 
up. It remains the same, 

Lastly, I wish to draw the attention 
Of the hon. Minister to two matters 
which have been, I believe, placed 
before him. The first is about the 
RMS section starting from and tenni-
nJting at Howrah which should be 
placeJ under the West Bengal PMG 
circle. This matter was presented 
long ago, as far back as 1960, and 
since then no final decision has been 
taken. I hope the han. Minister will 
look into this matter, 

The other matter which requires 
consideration i'3 about the postal 
a mini~trati n of the Howrah town 
post office and sub-offices. The 
representation is about placing 
them under the C1lrutta admi-
nistration. I hope the hon. inls~ 
ter will look into this matter also. 
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ShrI Warior (Trichur): Sir, I shall 
open my remarks on these Demanct. 
by referring, again, to the tender 
accepted of the Bell Telephone Com-
pany. More things have come to light 
Yesterday, the Deputy Minister wu 
pleasl;d to explain certain facg 
brought forward in this debate. But 
there are more facts to be cleared, and 
it is a serious matter which cannot. 
be explained away like that. 

Sh', the telephone system is, of 
course, a very convenient communica-
tion system for the advancement of 
the country, for our industries and for 
our other purposes. At the lame time, 
it has also a very great strategic im-
portance because all our messages in 
regard to our defence, our economle 
matters and our planning in general 
go through this system. We know 
that the technically advanced coun-
tries have advanced much in this res-
pect. They are using the telephone" 
system and telecommunication system 
for intelligence purposes. In that; 
matter we are only novices, and we do 
not know in what ways these thlnp 
are operated because the know-how 
il "With the foreigners. 

This matter about the Bell Tele-
phon(, Company was raised here as • 
Short No:ice Question and the hon. 
Minister was pleased to reply at that 
time without giving the real facts of 
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Ule matter. The Bell Telephone Com-
pany is only a subsidiary of the Ame-
rican Telephones. The other com-
panies are thf' French Company and 
the Italian Company. 

Shri Bar! Vishnu Kamath (Hoshan-
pbad): Swiss and Japanese. 

Shri Warior: Swiss and Japanese 
also. This is an international net-
work. 

Shri Bari Vishnu Kamath: Swedish 
rather. 

Shri Warior: No, not Swedish. 
This is under the control of 
the American telephone system. 
What happened in Tunisia was 
that this company was only entrusted 
with the laying of cable3. They only 
know about the Jayiong of cables. It 
is not the laying of cables for which 
the contract is given here, but the 
contnct is for the cross-bar telephone 
excha:,c. Both are different. Here 
the Mlliister should be able to tell us 
whether this company has got any 
experience at all in this particular 
department of cros3-bar exchang& 
system. We would like tolmow 
whether they are manufacturing it or 
they are only transferring the contract 
for the installation of these to aile 0' 
their sister companies, either the 
French Company or the Italian Com-
pany. That point must be cleared. 
Again, it a~ the French company that 
was blacklisted in Tunisia-that is 
true-and not this company. But they 
lIre sister companies--one is Belgium 
and the other 18 French. If it is not 
the French it must go to the Italian 
Company. So the matter II vnry 
much complicated In that way. Also. 
thlR contract Is not for the laying of 
cables. it is for installation of equip-
ment. and therefore we say that thl. 
company should not be Riven the can· 
tract. If the Government had taken 
lome palns-I do not know whether 
Uley did take any pains-to - know 
from at least the friendly TunIIIID 
Government what this company's ante. 

cedents are then they would have 
realised that the company is not above 
blame. We would like to know whe-
ther they are experienced in this lin .. 
and Whether they were implicated in 
the French company's affair m 
Tunisia. We have got here photostat 
copies of the Tunisian papers but, 
unfortunately, they are ial French. All 
these go to show that they are not 
above blame. 

Then, on technical know-how the 
foreign technical personnel will be in 
charge of the exchange system for a 
number of year, until our own tech-
nical hands take over the work from 
them. Now, suppose the Defence 
Ministry gives a message which is 
secret to One of its offices through the 
exchange. That can very easily be 
connertrd by a link wire with Ame-
rican Dr lither intelligence department 
that is operating here. As W(' all 
know, every country is operatinlZ some 
agency, whether legal or illegal, for 
intel'igencE' purposes in every other 
country. Therefore, it for technical 
know-how we depend upon these 
people entirely, how are we ~ re that 
these messages are not transmittp.d to 
those countrips which are not so 
friendly as they pose to us? So, 'be 
question of security arrangement Is 
also involved in this matter. I hope 
thE' Government will be in a position 
to clarify that point. 

Then, I want to know whether this 
company has got any research and 
development department of its own. 
Because, in a state of emer~en  we 
do not know what will happen In 
future. Suppose We are not ahle to 
get the res lt~ of the research depart-
ment of the company with which wf' 
are enterlnR lalto a contract, whom 
can we depend upon In an emertency? 
That Is a very Important question 
They may bolt away and lome other 
company may not be able to come 
Into the picture. So, particular 
attention has to be paid to that alJ)f'Ct 
also, especially when we are In 811 
emergency. 
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[Shri Warior] 
The Mini.ter has stated that the 

experts in the Ministry have examin-
ed the tender. 1 wish to know whe-
ther alJ the experls have agreed una-
nim ~l  on accepling this tender or 
there was some over-riding opinIon 
by ~ me  and actually some people 
who had disagreed on this contract 
had to keep mum or they were silenc-
ed. I wi.sh to know that becau5e my 
information is that it was not a 
unanimous decision Bnd it WB' not 
accepted by all. Particularly the 
gentleman whOse name the Minister 
mentioned when the question was 
raised here. Shri Vasudevan. it is 
reported. has over-ruled the opmion 
Of the technical experts. I do not 
know whet.her Shri Vasudevan has 
~ t the t.echnical capacity-111m not 
referring to the political capncity-
to over-rule the opinion of t.echnical 
people. Anyhow, things ike that have 
come to light. So. 1 wish to know 
from the Minister whether this is true 
or not. 

Then, again. there i.s another serious 
doubt. Though notice of this question 
was given much earlier, before the 
Cabinet could take II decision, acci-
dentally or otherwise. it was not pos-
sible for us to raise it before the 
Cabinet took the decision. Sir. yOU 
know the history of this question. 
The Question came IIp in the House 
after the Cabinet took a final decision 
in the matter. If only the question 
had been raised earlier. I t.hink the 
Cabinet would have been apprised of 
the nseq en e~ and implications of 
the decision and. quite likely, i,t would 
have taken a different view: I do not 
know. Anywav. I wish to know whe-
ther the Cabinet was 'unanimous. 
whether the Cabinet was informed of 
all the detalls. whether the Govern-
ment have got reports from the 
friendly Tunisian Government to place 
before the Cabinet before a decision 
,vu taken in this matter. 

MI'. ~ er He cannot know whe-
ther the Cabinet Wag unanimous or 
1101. 

Shri Warior: It might have been 
divided or unanimous. What opinions 
were expressed there? I would a;50 
like to know whether all the reports 
were made available to the Cabinet. 

Mr. Speaker: That cannot be dis-
clOiled here. 

Shri Warior: I am sorry for that 
They are protected, no doubt; but we 
are not protected like that; that is the 
difficulty. 

Shri C. K. Bhattacharyya: I l:elieve 
it cannot be discussed here too. 

Shri Hari Vishnu Kamath: It can be 
discussed here if it is disclosed. 

Mr. Speaker: If somebody' asks 
what the opinion of a particular Min-
ister of the Cabinet was, it cannot be 
gi.ven here. That information will 
not be available. 

Shri Warior: Last time when this 
question was discu3sed, the Minister 
was pleased to say that there woulcl 
be a saving of about Rs. 40 lakhs by 
the acc('ptance Of this tender. I do 
not know the exact amount. But the 
point is whether in the long run this 
will result in a saving or the cost ot 
production will be more. There are 
certain equlpments which can be sup--
plied at a lower rate but in the work-
ing of those eQuipments the cost of 
production might be much more than 
the cost of production of other eqUlp-
ments which might initially be costing 
a bit more. I "0 not know that. I 
think, the hon. Minister can clarify 
that point also as to whether the Gov-
ernment had received any appraisal 
~ thp cost of production and the 

whole scheme of production with their 
time schedule and target and com-
pared that with the data contained In 
the offers of other companf,es. 

Then. J wish to know what was the-
expert o'Dinion about the other ten-
ders. Were those tenders vetted and 
screened bv the same expert opinion 
or onlv this company's tender had 
'()!Ie throUfh all ~ e prGCelaT 
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What was the opinion of the experts 
regarding the offers from the other 
companies, like, the Japanese or the 
Swedish company? 

Then, is it a ,fact that in this affair 
the P. & T. Board was not taken into 
confidence? There is a serious talk 
going on that the P. & T. Board wu 
not actually consulted or taken into 
confidence in the earlier stages itself 
and that the whole thing was hatched 
up afterwards for a final approval or 
something. It was put through or got 
through. 

I will also request the Ministry and 
for that matter the whole Government 
to review the whole position before 
the finalisation Of the tender and the 
acceptance of the offer. If it is not 
possible to do anvthing like that at 
pre,;ent, then they should see to it 
that we do not have a repetition of the 
experiences of the Tunisian Govern-
ment whereby our most vital infor-
mation and intelligence is leaked out 
through some other technical methods 
to other countriC's which may nnw be 
very favourab'e or not so very favour_ 
able or semi·-favourable but after-
wards not favourable at all. That is 
as much a~ the Bell Company is con-
cerned. 

Coming to the system of budgeting, 
in the p. It. T. also more 0)' l~ss tIle 
same system i~ fnllowed ond there is 
always overbudgeting. The PAC in 
its Nineti"th ReDort hqd caustically 
remarked that this should not be so. 
I hone, thi. will also be looked into 
by the Ministry because illl this Report 
they have said . . . 

... l~ ~ mr ~~~~  
~ ~~~  

Mr. Speaker: The bell is being rung. 
Now there is quorum. 

Shrl Wartor: Shall I begin? 

Mr. Speaker: He bas DOW to con-
clude and not be,In. 

Shri S. M. Banerjee (Kanpur): U. 
has to begin after the quorum bell. 

Smi Warior: I will leave this ques-
tion of budgeting. Some hon. lIoIem-
bers have said that there ilS chronic 
under-estimation of revenue. The 
PAC in it ~ Ninetieth Report, on page 
2, ~s particularly !l'emarked about, 
that and, I hope, the Ministry will 
be pleased to look into that. 

c.:oming to certain demands ot the 
employees. that also must be present-
ed. Much has already been said about 
the RMS staff and I do not cover all 
those points. As regards the outstation 
aliowance, instead of giving incentives 
and encouragement to workers, what-
ever existed there has been taken 
away. For instance, formerly for the 
first six honrs it was computed as 
eight hours' dav work; that, means 
one hour and :io minutes for every' 
hour that they had to work in the 
nil(ht. But now that minimum has 
been raised to ten hours and anythinll 
le~s than ten hours is paid only on the 
basis of one hour and ten minutes for 
every hour. Why should those ten 
minutes he taken away from the 
workers and whv are they not "Well' 
allowance for t at ~

Another thing is that this allowance 
of 50 nP. is the maximum allowance 
for the ~ l ters  It had been fixed in 
1952 after long discussion and expert 
OpInion. Now thin!{s have charured 
very much. This sum of 50 nP. t. 
intended to cover extra expenditure 
incurred bv those people in the RMS 
who 110 in the trains and work out elf 
station. Out-of-station allowanr.e is 
Intended for those E'xtra pxpenses 01'1 
food and trave'1inll from their resi-
dence to the station etc. 50 nP. will 
be very inadeqUate. Everybody knows 
that. So. it mnst be rE'vieweci and 
some enhancement must be mad.. in 
it. 

It i. also necesslll'Y that other cate-· 
tories who also Ilet le~ser than thl.' 
mould also be taken into r n~i er  
tlon. For the ftrst six hour5 thls out-
station allowance la not elven. RI(s; 
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sorters or other people who go and 
work in those trains in which they can 
return within six hours to their own 
station are not given the allowance. 
Why should they be stingy? I do n"t 
know. They are also doing the same 
job and it is only a question of a lew 
bours. Although these people mayor 
may not return, they are not givtln 
this IIJlowance. I think, this mllst be 
-extended to them also. 

About the extra-departmental ~tat  
kJ many State, the recommendation of 
the Rajan Committee has not been 
imp'emented properly. That complamt 
has come from the em ~ ees of the 
P. & T. This department constitutes 
one or the major branches of the 
P. & T. Department. There are about 
2 lakh people ('ngaged in different 
categories in different States. In 
Orissa, Bengal, Andhra and Cl'ntral 
Circle particularly these recommenda-
tions contained in the Rajan CommIt. 
tee', Report arc not implemented pro-
perly; as also in certain parts of UP. 
·That is the complaint This mUlt be 
looked into. 

Not only that, these allowances for 
·the extra-departmental employees 
were fixed some four or fivlI years 
ago. It is high time that it is rE'view-
·ed and some enhancemF!Ilt is made. It 
is also given to our other eat l~i s 
-of employees and this extra-depart-
mental staff shoulJ not be Jeft alone. 

Only one point more and will 
'finiah. The extra-departmental staff 
also comes within the purview of the 
-Conduct Rules, rule 5. Rule 5 ssys 
'that the employee can be summarily 
dismissed; the only thing is that there 
is a provision in rule 6 for giving them 
'an opportunity to give a petltio'l or 
appeal. No opportunity Ie provided 
to them to answer the charges made 
against them to defend themselves 
·and to explain their positicm and get 
·justice. If rule 5 i. made applicable 
10 the extra-departmental ltatr, I 
ahink, it is quite reu_ble that lOme 

provision must be made to eive them 
permanency of tenure. 

With these words, I conclude. 

Shrl Barish Chandra Mathur 
(Jalore): Mr. Speaker, Sir, I would 
like to spotlight your attention and 
the attention of the House only on 
two points, When the P. & T. Board 
was constituted, many of us here gave 
expression to our doubt about this 
half-way house that We are going to 
have. Vle gave our views on that 
matter and the Minister in-charge, 
when he announced this policy deci-
sion, was good enough to tell us and 
assure the House that he would make 
a review after about a year's time and 
let the House know about the func-
tioning of it. We have had absolutely 
no such review. I would rather like 
the hon. Minister to tell us how the 
promise given by his predecessor is to 
be judged, l ~ er they have taken 
any review about the functioning of 
the P. & T. Board. 

Sir, so far as my information goel, 
nothing to do with the constitution as 
it is, there is an atmosphere of dirty 
intrigue at the top-most level in the 
P. & T. Board. It is really unfortu-
nate. If the head of the P. & T. orga-
nisation itself is something to which a 
strong exception can be taken, then 
you can imagine it will reflect through· 
out the Department. I would lilre 
to invite your attention to the fact 
that one of the Members of the Board 
has already asked for a prematll!e re-
tirement. It is a very serious matter. 
He is one of the senior most officers. 
Why does he ask for premature re-
tirement? I also understand that the 

- seniority of all the Members is going 
to be disturbed and there is seethln, 
discontent among the Members. This 
had been decided three )'ears earlier. 
I hope the hon. Minister will gIve • 
judicious and a judicial look into the 
matter and assure the Board and as-
lure the House that nothing which 
cannpt stand the scrutiny will be done 
in the Board and deD10ralise the Board. 
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I also understand that recently dur-
ing this emergency an additional post 
of a Member was created and all 
justifications were given but then im-
mediately after six months the post 
was abolished as if it was a child's 
fun or as if the assessment of work of 
a Member could not have been judged 
.earlier.' If the posts are created and 
abolished like this, it only gives the 
impression of nepotism and favouri-
tism prevailing at the highest level. 

The only other point which I want-
ed to refer was the one which had 
been mentioned by my friend regard-
ing the purchase and manufacture of 
a new automatic cross bar telephone 
exchange. I am not concerned with 
·the political aspect of it and I have 
no information whether the company 
to which the contract has been given 
is ~sira le and as to how it has func-
tioned. But the facts have been giv-
en to us--of course, from interested 
quarters-and I do not care from 
where the facts come. If they are 
facts, then certainly this House has 
got to take a very serious note of 
them. The facts as given to us are 
that the very vital information regard-
ing this contract was suppressed and. 
I understand, the view of the Techni-
cal Member of the Board who had 
given a particular assessment was 
suppressed. The han. Minister told 
me the other day that they had con-
sulted t he technical people and their 
views were taken into consideration. 
And then he mentioned the name of 
Mr. Vasudevan. I do not. know who 
Mr. Vasudevan is, what his rank and 
position is and all that. But it is a 
definite information. I lay a very 
serious charge that facts were sup-
pressed and it what I am informed is. 
correct then this contract would re-
sult in a serious loss to the Govern-
ment apart from the political aspect 
of it. 

A bout the supply part, I understand 
there were first five competitors. 
When they recalled the tenders, the 
number dropped down to three and 
they recalled the tenders again be-
cause there were no comparative basis. 
2680 (Ai) L.5.D.-4. 

This is the unfortunate way in which 
it functions. Then, there were exten-
sions of time for the decision of the 
tender, once, twice, thrice and finally 
when it was decided it was decided in 
a clumsy manner, in a slip-shod man-
ner and in a le~an rner fashion. 
50 many objections have been raised . 
I will now give certain facts. What I 
8m told is, the prices for supply of 
equipment today are: L.M.E.-Rs. 3·n 
crores; N.E.C.-Rs. 2' 90 crores and 
B.T.M.-Rs. 3.30 crores. This is how 
it has been worked out. Now, the 
economiCS of cost of production and 
foreign exchange component required 
would be like this: L.M.E.-Rs. 269 
crores-this is the total manufacturing 
cost; N.E.C. Rs. 314 crores and B.T.M.-
Rs. 329 crores. Here also we are los-
ing. If the total production goes upto 
2 lakh lines, this would be the posi-
tion: L.M E -Rs. 59' 20 crores; N.E.C.-
Rs. 62' 80 crores and B.T.M.-Rs. 65' 80 
crares. I do not know how far these 
facts are correct. But it appears to 
me that this is a case which should 
immediately go to the Vigilance Com-
missioner who has been appointed by 
Mr. Nanda. It is such cases which 
create a very wrong climate in our 
cnuntry. The questions are being 
raised <lnd they are answered in a 
half-hearted manner. We must have 
full facts and the hon. Minister would 
do well to let this case be examined 
independE'ntly and the House be as-
sured that there were no facts which 
were suppressed, that the advice of 
the Technical Member was not ignor-
ed and that this is not against the in-
terests of the country. 

Shri C. K. 8battadlaryya (Rai-
ganj): Mr. Speaker, Sir, one of the 
gOod things that this Department has 
done is the issuing of commemorative 
stamps in relation to the political. 
social and cultural history of India. 
I make a suggestion to the hon. Mini-
ster that on the 25th of May next fa1!, 
the anniversary of Ras Bihari Bose. 
That hero of revolutionary af!.e is par-
ticularlv associated with Delhi. The 
han. Minister would do well to issue a 
commemorative stamp for Ras Bihari 
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Bose on the 25th May. If he can 
accede to my request I shall be happy. 
I may simply point it out to him that 
as a matter of public importance, it 
would be very gracious and at the 
same time a very pleasant act for the 
public also. Of course, if he had the 
power to do so. I would have suggest-
ed to him to rename one of the roads 
either in New Delhi or in Old Delhi 
in the name of Ras Bihari Bose. But 
I know that he has not got that autho-
rity. So, I do not press UPOn him for 
that. The other concerned Ministry 
might take up that suggestion of mine. 

The next suggestion that 1 wish to 
place before him is for a direct tele-
phone link Or a direct telephone line 
between Calcutta and north Bengal. 
This northern area of West Bengal 
State is deprived of in many wa,s and 
one of the grievances of that area is 
that there is no direct telephone con-
nection with Calcutta. All telephone 
lines have to pass through Kathiar in 
Bihar. The result is that when I call 
for a connection to Balughat or Rai-
ganj neadquarters of West Dinajpur 
district, I have to wait for 2 hours 
or 36 hours. Then, the ring comes 
saying, the lines in Kathiar are all 
engaged, and so I cannot get a con-
nection. I may cite one caSe for the 
information of the han. Minister. Dn 
one occasion there was very urgent 
necessity for having a direct telephone 
connection with the S.D.D. of Islam-
pur, one of the sub-divisions of the 
district. Not being able to get my-
self a connection, I ran to the Secre-
tariat and met the Chief Minister and 
I requested him to secure the connec-
tion for me or it ~el  and hlk with 
the R.D.O. there. The Chief Minister 
himself failed to get a connection. 
He first tried to haVe the connection 
throu!!h Kathiar but that failed and 
then he tried to have the connection 
through Siliguri but that also failed. 
The connection could not be had. I 
wonder how the administration of an 
area ~an be rtln when the capital of 
the State has no direct telephone con-
n .. ction with the area itself. The 
S.D.O. of Islampur told me that he 

himself had been trying for long to. 
get the connection. Even the S.D.D. 
has got no telephone connection. The 
only telephone connection that he has 
got is a telephone in the local post 
office and if anyone has got to contact 
the S.D.D.. one has to telephone to. 
the post office and the post office peo_ 
ple would send a messenger to S.D.D's 
quarter and then he would come to-
lac post office and then only even the 
Chief Minister of the State can have 
a talk with the S.D.O. of that ~

division. This is -the positiOn in the 
northern areas. I have been trying 
for this for long, of course, through 
correspondence with the Department 
itself. I want to place it before the' 
han. Minister now so that he may 
kindly take it up and see that matters' 
are expedited without any further de-
lay. 

Yesterday, Shri Himatsingka, him-
self related to Calcutta in various 
ways, drew the attention of the House' 
as well as of the hon. Minister to the' 
fact that the rates for telephone calls 
for Calcutta were higher than those· 
of Delhi and-Bombay. When the late 
Dr. P. Subbarayan made these changes 
We drew his attention to this that Cal-
('utta was being treated in this rather' 
unjust way and should not be put un-
der a difficultv like that. But that 
discrimination "has not been removed' 
till now. It should be tackeld imme-
diately. 

There was another s ~~esti n made 
by Shri Hamatsingka in regarn to the 
uniform of t.he postal workers, the 
peons and the postmen. Dne of the 
reasons why the postal workers do not 
appear in uniform nowadays may be 
that the uniforms are outmoded and 
outdated. They were infroduced dur-
ing the British rE'gime; they are more 
in the nature Of a livery which the 
younger men of these days may not 
like to wear. Therefore, the uniform 
requires to be replaced. 

In fact, the whole uniform of the 
Calcutta police had to be replaced 
under our new regime. The police in. 
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Calcutta used to be known by the 
term 'la! pugree'. The press reporters 
when writing about the Calcutta police 
would describe them as '!al pugree'; 
and cartoonists and newspapers would 
devote their attention only on the 
pugree. So, what the police chief had 
to do was this; he removed the pugree 
altogether and introduced the cap. 
But even after the pugree has Deen re-
moved and caps have been introduced, 
I find that our press reporters are still 
using the term pugree to describe 
them, and cartoonists put a pugree on 
the head of the police constable, even 
though the pugree has been removed. 
That is how the uniform gets associated 
with certain undesirable ideas and is 
not liked by persons with a modern 
mind. 

Mr. Speaker: Why should pugree 
be n~i eren as undesirable? 

Shri C. K. Bhattacharyya: Bectluse 
whenever the policeman came, the red 
turban appeared first, and whenever 
he entered a house, it was the red 
turban which entered first, and, there-
fore, that attracted notice, and 
people used to know that the police 
was coming. 

Shri Hari Vishnu Komath (Hos-
hangabad): He meant 'the red pugree 
and not the black pugree. 

Mr. Speaker: Then, the hon. Mem-
ber should refer only to the red pugrec 
and not the black pugrec. 

Sbri C. K. Bhattacbaryya: was 
not referring tJ all pugreei but only 
to the la! pugr<'c. It was the red tur-
ban that became a matter of attrac-
tiOn for the press as welI as for the 
cartoonist. 

Mr. Speaker: Shri YaMpa I Singh 
has got a red turban. 

Shri C. K. Bhattacha'ryya: His is 
not a red turban; but it is of the red 
and purple mixed variety, 

Shri lIarl Vishnu Kamath: It is 
pille red. 

Shri C. K. Bhattacharyya: And it 
fits in with. his complexion also. 

I would suggest to the hon. Minister 
that he may call for a meeting of the 
postal workers Or a conference of the 
postal workers and have from them 
an idea as to what would be the uni-
form which would be to their liking 
and which can be introduced. It that 
is done, I believe that the uniforms 
difficulty would be removed in no 
time. 

The P. & T. Department has been 
known for its punctiliousness all 
through. Even under the British re-
gime, it was one of the departments 
which was the most punctilious in itl 
work. But, now at times it fails. at 
course, it is fairly punctilious, but at 
times it fails. On one occasion, the 
Registrar of the Calcutta University 
sent a telegram to me and sent a 
letter confirming the telegram. The 
letter came first and the telegram 
C3me the next day. I madE' a prpsIo'1lf 
of both these two to the late Dr. P. 
Subbarayan, What happened after-
wards was that the money paid for 
the telegram was refunded to the 
Registrar of the Calcutta University. 
At least that much was done. But it 
would have been proper if the tele-
gram came first and before the letter 
arrived. Instead of the money being 
refunded, the telegram should have 
been allowed to come first. 

Wh"n r speak of punctiliousness, 
would rC'f"r to one instance. When 
the 1930 Civil Disobedience Movement 
was going on, there was a regular 
campaign of oppression in parts of 
West Bengal, and particularly Midna-
pore from which my hon. friend Shri 
B. K. Das comes. While this cam-
paign was going on, we got photos of 
what was being done thcre, and those 
photos were put in covers and sent 
by post to the mer"bers of the then 
Central LC'gislative Assembly as well 
to the newspapers in the 'State and 
outside the State. One of the papers, 
namely The Modern Review which 
was being edited by the late 
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Mr. Ramananda Chatterjee who was a 
renowed man of his time made II com. 
ment that "the Postal Department of 
the Government has faithfully brlJught 
to us pictures like these, because 
these pictures could not be mentioned 
in those days." What he did was 
that he mentioned the Postal Depart. 
ment first and then came the despcrip-
tion of the pictures. So, even to that 
extent, the Department a~ acting 
punctiliously and knew what its duties 
were. I would suggest to the han. 
Minister that that kind of punctilious-
ness should be observed and stuck to. 

Mr. Speaker: Now, Shri Mohan 
Nayak. The han. Member is not pre-
sent here. Is there any other Member 
who wants to speak? I find none. So, 
I have to call the han. Minister. But 
the hon. Minister also is not present 
here just now. 

Shrl Warior: At least, we could 
have got a little more time when we 
were speaking. 

Shrl Yashpal Sinp (Kairana): The 
time that is saved could be utilised 
for discussion on the Demands of the 
Ministry of Food and Agriculture. 

Shri Warior: Sltri Harish Chandra 
Mathur had cut short his speech. 

Shri Barish Chandra Mathur: I had 
only two points to make. 

Mr. Speaker: I did not ring the bell. 

Shri Harish Chandra Mathur: But 
had ~i en you an assurance in the 

beginning that I would make only two 
points. 

Shrl C. K. atta~ ar a  was 
just now referring to punctiliousness. 

Shrl Barl Vishnu Kamath: Not 
punctuality but punctiliousness. 

Mr. Speaker: The 
wait in this manner. 
Minister was told 

House cannot 
But then the 

earlier that he 

would be called upon to speak at 
2 P.M. 

Shrl Banp (Chittoor): Let us get 
this hour saved for the Demands for 
Grants of the FOOd and Agriculture 
Ministry. 

Mr. Speaker: Yes, we can save It, 
if the hon. Minister comes in just now. 

Shri Liladhar Kotold (N owgong) : 
May I speak, Sir? 

Mr. Speaker: Yes. 

Shri Lilaclhar Kolold: I am glad to 
get this opportunity to make a few 
observations On this very important 
subject. I had not sent in my name 
earlier because only a few days ago 
I had participated in the discussion 
on another subject, and today also, I 
am going to participate in the discul!-
sion on the Demands for Grants relat-
ing to the Mini.try of Food and Agri-
culture. Nevertheless, I would like to 
make a few suggestions to the Depart-
ment of Posts and Telegraphs. 

Some of the observations which my 
hon. friend Shri C. K. Bhattacharyya 
had made apply not only to North 
Bengal but to the entire north-east 
region. This is a matter which we 
have been urging off and on. I ad-
mit that some steps have already been 
taken to improve the situation there. 
Nevertheless, there is a lot mere to 
be done. 

13.00 hI'S. 

So far as telegraph connection bet-
ween Assam and the rest of India Is 
concerned, there is much to be desired. 
As regards telephone connection, it is 
still worse. I am glad that very re-
centlv a post of Postmaster General 
has been created. I hope he is taking 
steps to improve the situation there. 
More particularly after the emer-
gency, that region has assumed ~reat
er and greater importance and there 
must be communication established by 
post, telegraph and telephone by wa,. 
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of direct link between the capital of 
the State and Calcutta and Delhi. 
Sometime ago we were told in the 
Consultative Committee that they 
were going to have a multi-line or 
microwave communication between 
Assam and the rest of India. I would 
like to know the progress made so 
far in this direction. 

There is another suggestion I would 
make. Every Block Headquarter 

• should have at least one PCO and a 
telegraph station. This is very 
urgently needed particularly in the 
north-eastern region in order to have 
quick communication. It is known to 
the House how that area has to face 
the problem of maintenance of inter-
nal security and has to cope with ex-
ternal danger from alI sides of the 
border, both north and east. Unless 
we have this means of communication, 
it Will be very difficult, when an 
emergency arises, to reach certain 
pockets where security force;; or the 
police could go for rescue of the peo-
ple who may be in danger. Some such 
thing happened very recently in the 
State. Therefore. I humblv urge the 
Ministry to give very careful thought 
to this suggestion that block head-
qU'lrters must have at least one PCO 
and a telegraph station. 

Since I have a little more time, I 
will refer to one more matter. 

Mr. Speaker: Simply fur that rea-
son, he may not continue. 

Shri Liladhar Kotok!: will sit 
down as soon as the Minister comes. 

Mr. Speaker: I have got another 
Member to accommodate. 

Sbri Liladhar Kotoki: I will finish 
in a minute. 

Shri Shinkre (Marmagoa) rose-

Mr. Speaker: He is late. 

Shri Liladhar KOtokt: r know there 
are various areas not only in the State 

ot Assam, to which I belong, but in 
hilly areas where even postal commu-
nication, much less telephonic com-
munication, has still to be extended. 
The reasons I have advanced in the 
case of Assam apply to the entire 
north-eastern r.egion, more particular-
ly the hilly areas. I would urge the 
Ministry to give careful thought to 
this not only from the point of view 
of providing communications but also 
from the point of view of defence, 
border security and also internal 
security in those areas. 

8hri Prabhat Kar (Hooghly): Al-
though the postal rates-stamp, post-
card, telephone and telegram-have 
increased, the serviCe is not only not 
maintained but it has to a great ex-
tent deteriorated. 

As regards telegram serVlCt>, I was 
just hearing what Shri C. K. Bhat-
tacha!yya had to say, that the tele-
gram which was sent to him by the 
Registrar of Calcutta Univers'ty arriv-
ed a day later than the letter confirm-
ing the t.elegram. There are case5 
where telegrams have not reached 
their destination even in seven days. 

I understand that today there is a 
machine called Telex utilised by com-
mercial firms by which a message can 
be delivered simultaneou<ty and rrply 
r!'ceived. This is USed by commercial 
houses in big cities like Calcutta, 
Bembay and Madras. There is no loss 
of time in this process. I do not 
know why the same machine is not 
utilised by the p. and T. departmellt 
by which a telegram received in the 
CTO can be passed on to the cities 
concerned withOUt any loss of time, 
without waiting for the line to be 
cleared. In this way, we will be able 
to do away with the congestion as a 
result of which telegrams are not re-
ceived in time. In fact, there should 
be a notification that ordinary lele-
grams would not be received, berause 
thev are delayed much more than 
ordinary letter~  A telegram sent to-
day from here at 10 O'clork will not 
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reach Calcutta even tomorrow after-
noon; it may reach its destination day 
after tomorrow. That being so, it is 
no use confu3ing the public by say-
ing that the telegram has been sent. 
It Is better to say that it will be sent 
only as ordinary mail. So the extra 
money should not be taken from the 
ignorant public, that is accepting an 
ordinary telegram which is nE'ver sent 
through the telegraph but IS sent as 
an ordInary letter. This practice 
should be stopped. I think it should 
be stated that only telegrams bearing 
the mark 'Express' would be accepted. 
Also the Telex machine should ~ 
used. 

Coming to difficulties in regard to 
po;;t offtces in rurnl II.reas, often it is 
found that M.O. forms are in short 
supply. So also there is shortage C'f 
other forms. When the post officrs 
are maintained by Government, I 
do not know why this should bE' tht' 
ease. Is it that the quota is not be-
ing given to the post offices sufficient-
ly in advnnce in accordance with their 
req irements~ Or is no as;;essment 
made and supplies made according to 
their requirements to the regional 
headquarters or State Hpadquarters? 
Anyway, this generally happens in 
the rural areas, where already be-
a ~  of thp distance of post offices. 

people have to go to a long way to 
get the;;€, things. If after this they 
do not get what they want and are 
told to corne the next day or two 
days it is a suffering for the public. 
This should be looked Into and it 
mu.<t ~ ('nsured that forms arf' not 
in short supply. 

Some of the post offices are in a 
very bad condition. I can give the 
instance of the post office at ana ~ t  

which T have visited. During the 
rainy season, the ground floor is un-
der water, and I do not know how 
they can maintain even their stocks. 
Water comes into the room. In spite 
Of repeated requests, nothing has been 

done. The same condition prevails iu 
various I)ther post offices. Consider-
ing the importance of post offices in 
communications, if they are kept fa 
SUch a wretched condition, I do not 
know how the people can work. I 
have seen them, during the rainy sea-
son, sItting under the roof with an 
umbrella overhead. I do not know 
whether the hon. Minister is awarE.' 
of these things. He should kindjy 
look into the matter. At l a~t it does 
not look well. I can understand their 
having an umbrella if they are under 
a tree, but sitting under a roof, with 
an umbrella overhead ..... . 

Shri Bari Vishnu Kamath: Double 
protection, double shelter! 

Shri Prabhat !tar: So, I would like 
this to be taken into consideration. 
As I have ~ai  the ~t and Telellraph 
Department should utilised the Telex 
macnlne which is ~e  by rommel'-
cia! firms, so that telegrams are sent 
in time. It is no gOOd saying that 
you will "efund the money. A te':e-
gram is sent for an urgent purpose, 
and that purpose is not served if you 
refund the money after spven days 
saying that you are sorry. I woul" 
request the hon. Minister to look int') 
It. 

While the RMS headquarters is !II 
Gnya, the main train starts from' How-
rah station and because of this de-
lays occur' in letters rea ln~ their 
destinatil)n. I do not know how It 
haq happ"ned.. This should be look-
ed into. 

Shri Shlnkre: Now that there II 
extra time, I would like to be given a 
chance. I will take only flve minutes. 

Mr. Speaker: We are six hours be-
hind schedule. 

Shrl ShlDkre: Anyway, not more 
than five minutes. 
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Shri Karl Vishnu Kamath: He is a 
new Me:l!ber from G"d. He may b', 
given a chance. 

Mr. Speaker: All right. 

Shri Shinkre: I thank 
,giving me this unexpected 
aay a few words. 

you for 
ch3nce (0 

I do not know if the Department of 
Posts and Telegraphs has become 
.somewhat complacent because of tou 
much praise being showered on then\. 
It is true that they have made som! 
progress, but I would like to brir.g 
to their notice that in most of thl! 
.countries in Europe, the system 
.adopted at present is same-day de-
.Iivery service, no matter how big t:le 
country. A :etter posted anywhere in 
the country must be delivered within 

.24 hours, no matter what the distance. 
The hon. Minister might contend tha! 
this is a huge or vast country and 
such a ~ stem cannot be adopted herc, 
·but I would like to point out to him 
that the United States is equally 

vast and big, where also this 24-hour 
-or same-day delivery service is adopt-
ed and has been working for ~  

many years now. 

If this postal service is given a 
'fresh push by the Ministry, I think 
that the pressure on the telegraph 
lines will be considerably reduceci, 
and one will not be all the 
'time under a dilemma, sending a tele-
gr8m and letter at the same time, and 
'hoping that at least one of them migh, 
reach the destination before the ap· 
·pointed time. So, I would like thc' 
Ministry to set e ~e themselves (he 
task of considering the po,tal servire 
in t i~ perspective and they mllSt 

adopt a certain time-limit within 
which every letter must be delivered 
within the country. If the istan e~ 

are too big, they cam set themselves a 
mileage; II letter, let Us say, up to 
'600 miles, must be delivered within 
"24 hours, and beyond that within 48 
hours. That should be the maximum 
time they should allow themselves, 
because, nl'W that there is a con..ider-

able network of air services in ti", 
country, they can eaSily introduce at 
least a two-day delivery service with-
in the country, 

The commission charged on money 
orders is at the uniform rate 01 &. 
1.50 per Rs. 100. 1 tllink it shou ' . .1 
be insignificant or just a token charge. 
Aller all, uum one C1epartment to the 
other the money is being transferr, u 
unly on paper. After some time, they 
may have to make some adjustments. 
There ,arc branches of the State Bank 
everywhere now, something like 1,IjOO 
branches in the country. So, 1 set' 
no reason why they should charge 
such a high commission as Rs. 1.50. 
It makes it definitely very costly lor 
the poor people to send money r er~  

because, be,ides this commisSion, thl!y 
have also to meet some other inciden-
tal expenses. I do not' know what 
happens in other parts of the country, 
but in my part of the country, if an 
illiterate man has to send a money 
order, besides the commis.-ion charg-
ed by the post office, he has to ~~  

some commission to a literate mon 1<: 
fill up the form and other things. ~n  

that also should be taken into con-·,· 
deration. This is a vast country where 
illiteracy is still about 80 per ~nt  

Hence, the commission should be in-
significant, at the rate of 1 [4 per cent 
or something like that. 

Shri Balgovind Verma (Kheri): I 
also may be given two or three 
min te~  

Mr. Speaker: I am sorry. 

The Minister of Law (Shrl A. K. 
Sen): I am sorry I was not here 
when I was called. 

Mr. Speaker: He is not to blame. 

Shri A. K. Sen: You had said YOt; 
would cal! me at 2 O'clock. So, 
went for a short lunch. 

Mr. Speaker: I looked round nobody 
stood up. Now it seems Members are 
ready. 
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Shrl A. K. Sen: I am much obliged 
for the appreciation, which I have 
noticed from ali sides of the House, 
of the difficu't work that the P. and T. 
Department has to shoulder and t'1e 
vastness of the erati n~ it has to 
carry out Crom day to day. 

13.18 Ms. 

[MR. DEPUTY-SPEAKER in the Chair] 

We have to take into consideration 
the vastness of the country, the terrific 
pres'urc which our ~si e Plans 
have generated on our old and in-
sufficient facilities of communication, 
and also the age of tre equipment 
with which WE' have h3d to worlt all 
these years. Let us not forget that 
we inherited a ,ystem with equ;p-
ments which were by no mean~ 

modern The BritishrTf had not 
taken much pains to in,tai the late~t 
improvem('nts in our s ~tem of cnm-
mnn!catinn Havill!! "cgqrrl to n 11 
these deficiencies under which the 
department had to work. I think J 
sh,'l not be claimir." too mucr, 
crpdit if T ow thqt thE' P&T D<'!"21·t-
ment and its employees have dene a 
wonderful jc:b. partieu;·.rly since the 
grrat burdon., whieh they had I,' 
shoulder after the Chi""se nttack rn 
onT hnrders. when WE' li~  to in ~al 
overnight, as it were, a network of 
cn"''l'lunications from Lad1kh to 
NKF'A, rxt"nding ove" thou-a.,d, cf 
mi1£'s of difficult terrail". for the pur-
po.p Of k('epin!! our forward psst3 
In constant touch with their bases as 
al~  with the ernm~nt h('re and 
elsewhere. 

It will be my endeavour at an 
appropriate moment, ir J can. to ais-
close, without giving too much out 
by way of secret informat:on, to 
select groups of Members of Parlia-
ment the difficult work which the 
P &T. Drpnrtment has done ever since 
the emf'rgeney was declared. Let us 
not forgd ti ~ m ~t difficult terrnin 
over which this work had to be 
carried out, tn" snortage of equ\p-

ment, shortage of supplies and every-
thing. t it st~n l l  all that, 
never for a moment have we receiv-
ed complaints that our forwoard 
posts were cut off in communicalicns 
from the rest of the country. 

Take a simple thing like the Field 
Telephone equipment. Every little' 
unit needs it whUe e~atin  the for-
ward areas. We did not have enough 
of them when the emergency started 
and the ChineSe attack came. The 
IT! brought out, on its own resourc-
es. and manufactured the htest type 
of Field Telephone Equipments in. 
hundreds of thousands so that every-
where today it is the Field Telephone 
Equipment which is operating and 
keeping our troops going. 

Similarly, there have been thous-
and and one improvements brought 
about in our factories by our rese3rch 
personnel and in our different work-
shops with the aid of which we have 
been able to shoulder this very great 
burden, and I am happy to say that 
we have shouldered it well. It will be 
my duty. as Minister of Posts and 
Telegraphs, to extend my thanks and 
my congratulatiom to thl' vast army 
of P&T officers and men operating all' 
over the country in the difficult areas, 
and my deep sense of appreciaticn of 
the wonderful work they have dene, 
particularly during the emergoncy, 
and I am sure, Sir, that th£' applause 
of the House in joining me and 
conveying our congratulat;on, would 
be a source of encouragement for' 
them and will spur them to g"eater 
effort in the caUSe of the country. 

We must not forget that ours is 
not a purely commercial undertaking. 
We cannot pattern .our activiti8s 
.'o\ely on the basis of earning a profit. 
The necessity of service to the people 
and bringing the facilHips of com-
m11nication to the door of the' 
common man in the most remo' e areas 
of the country is of paramount im-
portance. It is, therefore, not I'nssible' 
always to judge the activities of the 
e a~tment like ours, as of any public 
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utility concern, mereiy on the basis of 
earnings in terms of pounds, shillings 
and pence. Many activities have to 
be undertaken, though they might 
yield losses. 

For instance, the policy we have 
fol'owed of extending post officcs and 
telegraph offices in hilly areas and 
other backward areas, and tribal 
areas, even on the basis of incurring a 
certain minimum annual loss, is based 
On this consideration: that even 
though the establishment of the 
offices may yield losses, yet even if 
the los., is within a certain limit, we 
should extend these facilities to areas 
which have been deprived of these 
facilities for so long. I m~st say 
that tihs policy has yielded good 
results. and from the statistics which 
have been furnished to the House, 
the han. Members will find that there 
are verv few backward areas todqy 
which have not had at least one sub 
post ·office within a reaqonable dis-
tance, or within a walkable distance, 
if I mav sav so. It is in our pol;cy 
to see that there is a post office and 
t ln~ra  office within a r s n~ l  

distance so that one may not have 
to wa 110: for days to reach the nearest 
post office. 

Shri S, S. More (Poona): Tele-
graph office which never delivers the 
telegram! 

Shri A. K. Sen: It is true, but 
"never" is an exaggeration. There 
mav bc 11 telegraph office which some-
times has not delivered the telegrams 
That is quite true. If the statement 
was modified to this extent, it would 
a ~ been correct. But in its exces-

sive form, if I may say so with 
respect, to the han. Member, it is 
u1terly incorrect It is not always the 
fault of the telegraph office whirh is 
responsible for the non- delivery 
(If lelegr1ms. A telegram from De'hi 
to a remote village, say in Kerala, 
w'lI have to trawl two thousands 

of miles of cables, overhead cables 
and circuits through difficult terrain 
and so on, and it has not been p03si-
ble to lay underground cables con-
nectmg every part of the country. 
Our effort has been in the initial 
stages to connect the main cities 
runmng almost para'lel to the trunk 
roads by coaxial underground cables, 
and the progress has bem very 
~eat  We expect, before the Third 

FlV: Year Plan ends, to n~e t the 
major cities-Bombay, De'hi, Calcutta, 
and Madras-with the coaxial cables. 
Once that is done, a great part of the 
obstacle will be overcome and much 
of the disturbances which inle;rupt 
the regular transmission of telegrams 
from one end of the country to an-
other would be eliminated. And these 
coaxial cables would permit hund-
reds of channels to be opened 
up not only enabling quick and 
certain transmission of telegrams 
but also open out more channels for 
the transmission of more telegrams. 
And then we wiII have to take up 
the question Of connecting other re-
mote parts with underground cables. 
That must. necessarily require fairly 
long perIOd of time. We cannot 
achieve it immediately. We then 
expect also to connect the main 
cities with automatic subscriber 
dialling SO far as telephones are con-
cerned and open up a vast network 
also of teleprinters and Telex connec-
tion, through the aid of coaxial 
cables, enabling speedy communica-
tions between one part of the country 
and another through for press and' 
other important bodies. 

As I said, in the work of opening 
post Offices and telegraph offices we 
cannot be guided solely on the con-
sideration of earning a profit In 
fact, our post offices have, for 'many 
years run, until only recentlv on 
loss. But we hope . that with' the 
opening of this vast network of 
communication facilities, the ovrra'l 
picture from the mmer i~l point of 
view also will not be dismal. 
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Then. dealing with the question 
~ installing batter and improved 
equipment. various steps have been 
taken for quite some time. We were 
,completely depending for cables and 
for telephone and telecommunication 
equipment on imports from ~si  
when Independence came. Soon 
thereafter. we t'stablished the Hin-
dustan Cables Factory at Rup-
narainpur near Calcutta in collabo-
ration witth the British subsidiary 
"Of the International Telephone Cor-
poration. whose name has come up 
frequently during the last few weeks 
ever since we decided to give a con-
tract to the Belgian subsidiary for 
the new telephone fadory. This 
British subsidiary of the International 
Telephone Company at Rupnarain-
pur afforded excellent service and the 
cable factory which has been set up 
with their collaboration and wilh 
their assistance, has done a wonder-
ful job. We are almost on the road 
to self-sufficiency in the matter of 
cables if we are able to expand itg 
production such as we want to 01' 

to set up a second factory for cables. 
But what is important is that the 
quality and quantity of cables pro-
ll.uced in the Hindustan Cables Fac-
tory have satisfied everyone of our 
ability to produce the very best in the 
way of cables which is the basis of 
tele-communicatlon. 

Then the Bangalore Telephone 
Factory was set up in callaboration 
with the British Telephone Company. 
The system of British telephones is 
called the Strowger system and not 
the cross-bar system. It is now 
well-known that it is not an impro-
ved type of automatic telephone and 
the more Improved and modern type 
is the cross-bar type. Because we 
need it, the establishment of a second 
factory to supply the vast demand 
which the s ~ essi e plans have 
generated in the way of telephone 
-connections was considered necessary. 
It was considered necessary to let 

up a second factory also to cover up 
the vast backlog. You have already 
been told by my colleague the 
Deputy Minister that there are near-
ly 3 lakhs of unsatisfied subscribers 
who are in need of telephone con-
nections. It was decided on the 
strength of a loan granted by the IDA 
that We should initially purchase 
some equipment straightway and also 
set up a factory for r ~in  more 
telephonic equipment based on :he 
modern system of cross-bar. 

The Bangalore telephone factory 
has worked wonderrully. Not only 
has it produced telephones, but its 
production in other branches tele-
communication like automatic sig-
nalling and other forms of equipment 
even with the aid of transistors, elec-
trification of railways and various 
other things-is also increasing 
Whenever hon. Members are in Ban-
galore, I would be very glad and ob-
liged if they visit the telephone fac-
tory at Bangalore and see for them-
selves its working. It is well worth 
a visit to see how many new things 
we have been able to produce there. 

Shrl Barl Vislulu Kamath: Yester-
day, the hon. Deputy Minister could 
not throw any light on the Priya-
darshinl. Is it being manufactured 
on a mass scale? 

Shri A. K. Sen: We are intending 
to do it. In fact, in the process, we 
have again made further improve-
ment. 

Shrl Barl Vishnu Kamath: More 
and better Priyadarshtnis? 

Shri A. K. Sen: Yes; call it b:Y' an, 
name. 

Shri Hari Vishnu Kamath: It is 
called Priyadarshini; they told me fO. 

The Minister of State In the Minis-
try of Food and Agriculture (Shrl A. 
M, Thomas): He is enamoured of the 
name. 
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Shri. A. K. Sen: Shri Kamath is 
always fond of Priyadrashinis. It is 
not merely in the line of telephone 
manufacture. As I said, I extend a 
cordial invitation to all the hon. Mem-
bers who have not visited it yet, to 
make it convenient to pay a visit to 
the telephone factory at Bangalore 
and I can assure them that. it will 
be well worth paying a visit there. 
It is not merely telephones that they 
are producing. They are produc:ng 
almost. everything including hearing 
aid for the deaf-the most modern 
one. 

Il:ft ~ i n '.fl<'l' i~T ( ifiTcT) : 
~T~ar ~q  <'I'T l ~ ~ ~~ 
iil'1ti ~~ ~  , .. :(17 ~tnr ;rtf i I j,,'i 

l ~ iJT ~ T  ~ T T ti~ ~ I 

Mr. Deputy-Speaker: The bell is 
being rung .... Now there is quorum. 
He may resume i~ speech. 

Shri A. K. Sen: We have already 
taken in hand, in answer to Mr. 
Kamath, mass production of Priya-
darshini for telephones, and t ~  

should be available for everyone. 

As I said, Sir, the telephone factory 
at Bangalore has done a wonderful 
job and whoever has come from out-' 
side has paid compliments not only to 
the tidiness with which the operations 
are conducted, but also to the effi-
ien~  and quality which our scien-

tists, workers and officers have been 
able to achieve in that factory. 

When it was decided to utilise the 
IDA loan for the purpose of setting 
up a second telephone factory and also 
for the purchase of sOme equipment 
outright for our internal use, we deci-
ded to go in for the crossbar system. 
Global tenders were invited. Five 
companies tendered, out of which two 
were hard'ly worth any consideration. 
The three remaining tenders were 
from Ericsons of Sweden, the Bell 
Telephone Company, the Belgian sub-
sidiary of the International Telephone 

Corporation, whose English subsidiary 
had set up the Hindustan Cables Fac-
tory at Rupnarainpur, and the Nippon 
Electric Corporation of Japan. 

Shri Sham Lal Saraf (Jammu lind 
Kashmir): -Nothing about electronic 
device? 

Shri A. K. SeD: The ITl is produc-
ing many electronic equipment, but 
the main electronic factory is the 
Bharat Electronics which is under in. 
Defence Ministry, whj,ch is s;s,) in 
Bangalore. They are also p'oducing 
good thing;. Many of tte electronic 
things produced at Bharat Electronics 
are used by us also in the Bangalore 
Telephone Factory. 

As I said, Of these three tenders, 
Ericsons and Bell Telephone Company 
tendered for what is known as the 
compelled sequence multiple fre-
quency equipment, which means end-
to-end signalling, whereas the Japa-
nese company tendered for one-end 
signalling, which is not the compelled 
sequence signalling, A technical com-
mittee was set up, when my esteemed 
predecessor Shri Jagjivan Ram was in 
charge of the Ministry, which went 
into the relative merits of the produc-
tion of equipment of these three con-
cerns and the unanimous opinion was, 
the compelled frequency system was 
the most desirable. But one member 
of the technical committee had opined 
that it could also be done without the 
compelled multiple frequency system; 
that means, a3 we are doing now. But 
the unanimous opinion was that the 
compelled frequency system was the 
most modern and that was done only 
by the two companies: Ericsons of 
Sweden and thE' Bell Telepllone Com-
pany, 

On the last occasion. I gave the 
l re~ of the tenders. I am goin g 

into this a little in detail because I 
am constrained to say toat there hal 
been a good deal. if I may say so 
with respect to the hon. em ~rs who 
have raised this point, of misunder-
standing about the way In which the 
matter has beE'n procE'ssed Imd 
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in the consideration of the rr.-
lative merits of these rival tenders. 
I gave the figures about thc 
tenders on the last occasion. FlJr 
the supply of • equipment straightway, 

-the tenders were as follows: 
Rs. 3,02,00,000 for N.E.C., Rs. 
3,48,00,000 for B.T,M. and Rs. 
3,96,00,000 for Ericsons. But for the 
supply of capital equipment and 
know-how for the settin£ up of the 
factory, which was part of the inte-
grated project. ..... 

Shri Barish Chandra Mathur 
(Jalore): Are these straight bcts or 
they have been worked cut accord-
ing to certain processes? 

Shrj A. K. Sen: They must be 
worked out. ,because ea~  tender rc-
Bolves itself into several sub-heads. 

Shri Barish Chandra Mathur: It 
is here that in the figures there is 
difference. 

Shri A. K. Sen: There is no diff-
erence excepting in the figurE'S of 
those who have come and app;'oached 
the $rious. han. l\Sembers with 
wrong figures. There is no differ-
ence. I am very sure about that. I 
have gone into it myself. 

Shri Barish Chandra Mathur: How 
have these figures been arrived at? 

Shri A. K. Sen: By simple addi-
tion. ,A tender resolves itseif into 
various heads as any han. :Member 
knows. When this charge was 
brought to me that in the working 
out of these figures various things 
have been done, I entrusted this 
matter to most responsible ofticers 
to work out, and there was no diff-
erence in the working out of these 
figures, not once but several times 
after repeated representations came 
to me (Interruptions): As 300n as I 
took over charge, I remember, with-
in a few days, various Members of 
Parliament came and saw me. Pt>o-
pIe ou'side Parliament al~ came 
and saw me, including some solir.-

tors, with various figures and so ... n_ 
All the papers and representations I 
sent to the then Secretary of t~le 

Ministry of Communication.>, an 
officer about whose ability and in '-e-
grity I have the highest respect-Mr. 
Phillip-and who is now the Chair-
man of the I.T.!. I gave each scrap 
of paper that I received from hon. 
Members who saw me in connection 
with this ahd also from other men 
who saw me in connection wi!l1 this 
either preferring one company's st.m-
dard or another. I collected e~  

scrap of paper. I was not competent 
to deal with it myself because I am 
not a technical man myself. There-
fore, I gave it first to Mr. Phillip· 
and then to another em ~r who IS 
now in charge of telecommunication. 
Before that he was the ~ ana in  

Director of the Telephone Industries, 
Bangalore and he knows almo;t 
everything there is to know with 
regard to telephones ond tel£'co;ll-
munication. I also gave it to the 
present Secretary who was then the 
~re t ll a~~neral  All of them 
~r e  out the figures and satisfied 

me by their separate reports that 
there was no attempt at fudging 
these figures. That was the first 
charge, as Shri Mathur had told ml', 
that was brought to me, that the 
figures have not been worked out 
correctly. They have to be worked 
out a,ccording to certain calculations. 
I found la>.er on--even the Deputy 
Minister pointed it out to me-that 
there were several penons who want-
ed to say something. I then cal1ed a 
eonference eonsisting of all the mem-
,bers of the P & T who were conllp."ted 
with this and we went into these 
figures again. We found that these 
figures were for the supply of equip-
ment and there the tender of the 
Japanese firm was the lowest-not for 
the compelled multiple frequency sig-
nalling equipment but for the equip-
ment of their own system-and the 
tender ot B.T.M. was the second. 
The t.ender of Ericsons n~ tlll' high-
est. With regard to the supply of 
capital equipment and know-how, 
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B.T.M. was the lowest with Rs. 115 
lakhs, N.E.C. was the second with 
Rs. 135 lakhs and Ericsons was the 
highest with Rs. 162 lakhs. 

Shri S. M. Banerjee: May I ask one 
,clarification from the hon. Minister? 

Mr. Deputy-Speaker: He is not 
yielding. 

Shri A. K. Sen: Let me have my 
'say and then I wi! certainly an~ r 

'all that Shri aner e~ ~nts to 
know. 

Shri S. M. Banerjee: I want some 
clarifiea'ion on this point. Is it not 
a fact that out of the four officers 
'who were connected with this, thl'ee 
were tee ni~al officers a.."Jd two of 
thE'm have opposed this deal? 

Shri A. K. Sen: I will deal with 
everything. I was coming to it. 
if the han. Member had borne with 
me a little longer I would have told 
him. As I said, these were the s<'pa-
ratE' figures. The combined figure 
for the s t~in  up of the factory and 
the supply of the equipment worked 
out to Rs. 446 lakhs in the ca.e of 
NEC. Rs. 464 lakhs for Bell Tele-
phone Company and Rs. 579 lakhs 
"for Ericsons. After the'e were 
workl'd out, the next consideration 
was from the technical point of view 

i~  one was the most preferablE', 
e a ~e we are in~ in for the 

'second factory whiCh wllI set th(' pat-
tern also for th(' old a~t r  As 
soon as cross-bar i~ orodllced from 
the new fa "tory, we intend to go 
over for cross-bar oroduction from 
the old factory also. because the en-
tire country has to be geared to one 
svstem and the more efficient system. 
·Therefore. it was most important to 
dt'cirie which system was the most 
preferable. It was. as I said, un-
animously decided that the C:lm-
peIJed mUltiple frequeTlcy signalling 
svstem was the most efthent Systf'm. 
The opinion was that the a lnes~ 

system though workable was not 

certainly as good as the compelled 
multi.ple frequency signalling system. 
This compelled multiple lrequen"y 
signalling equipment was manufac-
tured only by Ericsons and the Bell 
Telephone Company. Ericsons' figures 
were very excessive. Apart from the 
figures, their equity participation 
and the foreign exchange availability 
was very difficult. In fact. so flr as 
the offer from Bel! Telephone Com-
pany was concerned, the ('n til e 
amount of foreign exchange J1).e:·es-
sary could be drewn upon comp'e-
tely-hundred per cent-on the 
basis of the Belgian credit which 
lay unutilised. 

Shri Karl Vishnu Kamath: The 
SwediSh com.pany has far greater 
experience. 

Sbrt A. K. Sen: They have been 
longer in the fiE'ld of manufacture. 
That is qui'e true. That is one fact 
which weighed with me very much 
when I examined it myself. After I 
came, in the first conference that ,,'e 
called I pressed it very strongly, that 
this was what the Swedish company's 
representatives who saw me pressed 
upon me, that their price was high-
er because they were much ionger in 
the field and theirs was a much bet-
ter {.'quipment. That W;IS 'heir 
claim. So in the very first confer-
ence that I called I impressed upon 
our technical experts this hct and 
asked them to consider again the re-
levant merits of lhe two and find 
out whelher the extra cost involved 
or the extra isa anta ~e invoh'ed 
in the matter of foreign exchange 
and other things were well comppn-
stated by the overwhelming superi-
ority in quality which the Swedish 
company were claiming. 

Shrl Karl Vishnu Kamafh: Why 
did you docide olher*ise? Why did 
you decide against the Swedish 
company? 

Shrl A. K. Sen: As I said, on 
examination we found that the 
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quality was not at !Ill so ovuwhel-
mingly superior. That was the te~
nical appraisal. There again, I can 
tell you, there was no diverjlence of 
opinion, because there was no ex-
pression of opinion by any expert 
that the Belgian production was in-
ferior in quality. What was stated 
by one member was-I do not want 
to name the member because it is 
not proper-that the Ericsons were 
in the field much longer and they 
had a longer reputation in Europe in 
the sense that they were the original 
inventors of the cross-bar system. 
I can tell you" that if the fore-
ign exchange availability and other 
facilities which are so vital in our 
accepting a contract. becau.e we 
have to work the IDA loan and there 
are various other considerations, 
were equal or a little less I might 
have been tempted even to think 
otherwise. But when I talked to the 
representatives of ri ~ m they could 
not offer anything by way of relax-
ation of the rigid things that they 
had laid down for the pIJrp03e of 
availability of foreign e an ~ and 
t ~r things. I referred them b:lC'k, 

again, to the Secretary of the Minis-
try to find out how much they could 
relax in caSe of foreign excl13n/!e. I 
am afraid, Sir, that in the balance 
We found that the availability of 
fo,eign exchange and other facilities 
were so much more attrac'ive with 
the BTM tender that it was chosen 
in preference to others. Sin"e a 
question was raised about the Jap-
an~s  company which promised to 
make yen credit nvailnble. I may 
say that the thing that weighed 
with our experts against the 
Japanese proposal was--I do not 
wish to say anything on the 
merits of their offer, because it 
is not fair to evaluate the merits of 
each caSe in the international m9r-
ket; perhap"" it has reoercu<sion on 
each individual tender that may 
come latcr on-lhat they considered 
the compelled frequency system of 
BTM to be a much better one. In the 

balance, therefore, it was decided to 
accept the tender of BTM. 

The Secretary, Shri Phillip, within 
a few days after I assumed charge 
reported every fact and lowe it to 
him to say that he did not attempt 
to suppress any single fact from me. 
He mentioned in his very IU!lg note 
about the points that I l'eceived 
from various soUrces point-wise. 
Soon after that, he went away as the 
Chairman of IT!. Before takin/: a 
decision in the department itself, we 
consulted again the Managing Direc-
tor of the Indian Telephone In-
dus:ries, Bangalore, who is a very 
experienced man and, as we all know. 
a senior engineer and also the last 
Managing Direotor, both of them 
felt that it would be easier for the 
IT! to manufacture the Belgian 
equipment rather than the Japanese 
equipment, which was different 
from the equipment which they 
were already producing in Banga-
lore and that the switch over 
to the cross-bar on the basis of the 
Belgian equipment would be easier. 
I am not saying anything which is 
disparaging to the a ane~e or 
anything of that sort, nor ,yould it 
be proper, particularly when they 
are not present here. It would not 
be good to their reputation outside 
India to say anything again3t them. 
But, from our point of view, it was 
definitely the opinion of both the 
last Managing Director as well as 
the present Managing Director that 
it would be much easier for us to 
m'lnufacture the Belgian equipment 
rather than the Japanese equipment. 
The" Swedish was out of the c,uestion' 
be"ause of the difficulty of foreign 
exchange availability, equHy pnti-
cipation and various other considera-
tions. whkh weighed heavily with 
the Finance Ministry. As I said, from 
the foreign exchange and other points 
or view, only the Japanese' offer be-
came comparable to that '>f the Bell 
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Telephones. Therefore, the ques-
tion was which one to choose bet-
ween the two. The two things 
which weighed with the Ministry 
and the technical experts in making 
this choice of the Belgian equIpment 
In preference to the Japanese one 
was that the technical experts pre-
ferred the completed frequency 
system which they could "l1anufac-
ture and, secondly, the opinions of 
the two Managing Directors, the last 
one and the present one, that it 
would be easier to manufacture the 
Belgian equipment in Bangalore than 
the Japanese. 

On this, again, I called a confer-
ence because in the mean time otner 
facts were brought to my notice, 
namely, certain cuttings from Tuni-
sian newspapers in French. 

Shri S. M. Banerjee: We have got 
them. 

Shri A. K. Sen: I have also got 
them. I placed the'm before the Cabi-
net when they were deciding this 
question. I sent these to the Secre-
tary and to other officers de'aling 
with it, as in ~ for a detailed report 
on the truth or otherwise of these 
allegations. Well, I could read French 
m sel~ but, nevcrthc'es;, I took the 
;t"ouble of having the French press 
cuttings-they were photostat copies-
trans' ated into English for the benefit 
of others. Well, I do not want to say 
in what way we secure our informa-
tion on the authenticity of this-we 
have our own means of securing our 
information-but when the ie~ 
were sent to me I asked for a full 
report on .!hat, because if the allt!g-
ations that were made not in the 
newspaper cuttings but'in the anony-
mous compla;nts that were forwarded 
to us, were true it would be certain-
ly a very important factor in not 
proceeding with the contract with the 
company. The allegations, anonymous 
as they were, apart from the news-
paper cuttings were that this French 
subsidiary which engaged in operating 

a telephone system in Tunisia had 
engaged in espionage activity on be-
half of France to sabotage the Tullio-
sian efforts that the Tunisian Govern-
ment had expelled many of their 
officers and terminated the contract of 
serviCe of many others or some-
thing like that. The papers said-
the photostat copies of the papers-
that some of the French emp'oyees 
engaged by the telephone corpora-
tion which was French-run, and· 
which was using the equipment 
supplied by the French subsidiary 
of the Internafonal Telephone COl'-
poration-they were not running a 
telephone system; they had supplied 
the equipments which were run by a 
French Compllny-those French em-
ployees who were operating the tele-
phone System in Tunisia were 
found guilty of tapping certain sec-
ret transmissions ~ the Tunisian 
Government. 

Shri S. 1\1. Mukerjee: That is much 
more serious. 

Shri A. K. Sen: Of course, it is· 
serious. 

Shri S. M. Banerjee: They will' 
engage spies also. 

Shri A. K. Sen: That is a different 
m ~tter  The French employees of 

the Corporation running the tele-
phoncs in Tunisia, some of t..l}em. 
were al'rested on charges of espion-
agE' by tappin,g telE'phones, and the 
telephone equipments supplied to· 
th's Corporafon were by the French 
subsidiary of the Interrrational Tele-
phone Corporntion; they were not 
running the telephonE'S there; they 
were only supplying the eq i mel t~  

And any telr.phone equipment can 
he tapped by anyone. Even the 
Banga'ore-manuf:!ctured equipment 
can be t'app:!d by anyone. Any per-
son ron tap the cable and that has. 
nothing to do wit.h the supply of the 
equipment. Our report was quite· 



MARCH 26, 1964 tor Grants 

[Shri A. K. Sen] 
fiI"!Il that this company or any of 
its EnlpJoyees was never accused 01 
.any espionage activities and that in 
cert7ain claims of compensation of 
this company against the Tunisi·3.n 
Government this specific issue was 
raised, and when thi; issue waR takE'n 
to the Arbitration Tribunal it speci-
fical'y negatived any Hlggestion that 
any of the emploYE'es of this company 
was ('ver engaged in espionage acti-
·vities. 

In any event, if the French sub-
sidiary was suspect their own subsi-
diary, Brit'sh subsidiary, had set up 
a cable factory at Rupnarayanpur. 
and we know how they have worked. 
Here it is certainly our duty to say 
that their work in connection with 
the Rupnarayanpur factory a~ heen 
extremely S"3tisfactory, that they 
have dOne a very good job and they 
have helped us to make very good 
progress in the way of cable manu-
factUre of all varieties in this coun-
·try. 

So, I can assure my hon. friend, 
Shri Mathur, that all these facts 
were placed before the Cabinet when 
they took a firm decis·on. More th3n 
that. having regard to the various 
repre-entations that we have been 
receiving-myself, the Prime Minis-
ter and t ~ Finanoe Minister-they 
have been £:X"amined On more than 
one occasion by top oflkers of the 
External ~irs MinistrY, Finance 
Min's,try and the P&T Department, 
including thE' e retarie~ concerneri. 
"Then they were examined personally 
by ~e on all the materials which 
were there, by the Finance Minister 
and by the officials of the External 
Affain Ministry and we found that 
this suspicion that their engagement 
may cpen up the road to sabotage or 
('spionage a~ unfounded and there 
was no reason for any apprehens:on, 
having regard to their re<:ord at 
Rupnarayanpur and particularly hav-
ing regard to the findinjts of thp. 
tribunal of tiuo Tunisian Government 

that none of these officers of the 
company was connected with espion-
age . 

14.00 hra. 

Shri S. M. Banerjee: They have no 
experienoo, iaccording to Our infor-
mation. 

Mr. Deputy-Speaker: Order, order. 

Shrf S. M. Banerjee: It is only 
2 0' clock. He has enough time. 

Shrf A. K. Sen: Who has more ex-
perience. 

Shri S. M. Banerjee: They have 
no experience. 

Shrf A. K. Sen: That is not a 
fact. Records show that they have 
set up cross-bar telephone exchanges 
almost all Over the world. 

Shri S. M. Banerjee: They have 
made only 3.000-line exchanges and 
not more than that. 

Shri A K Sen: That is no true. 
If Shri an~r ee will verify, he will 
fiTld that he has been given one-
sided information on this matter. It 
is not true. I have seen the number 
of countries in which their equip-
ments have been functioning and the 
certificates of thOSe countries saying 
th'at those equipments are function-
ing very well. Then, our own 
experts are there. We have reached 
'ol stage when We do not hav'- to 
depend on experts of other countr-
ies. Our experts know which equip. 
ment is the best. They can test it 
for themselves. Speaking for mysi!lf, 
I would say that I would rather go 
on the reports of our experts th'an 
of the foreign experts. 

Shrf S. M. 
expert, as I 
Vasudevan. 

Banerjee: 
said, that 

Only one 
is. Shri 

Shrf A. It. SeD.: That is not true. 
I have said that two managing direc-
tors of the ~T  themselves have lr.lid 
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that it was easier for them to manu· 
a l ~ this II!QUiqJmen t than the 

Japanese equiPment. 

Shrimatl Rena Chakraftrtty (Bar-
rackpore): There is some hanky-
panky. That is quite clear. 

Shri A. K. Sen: You can make 
hanky-panky of anything; but I can 
tell you that we have examined it 
and re-examined it. No other matter 
h'as been examined so many times by 
80 many top men, but for the fact 
that naturally when responsible 
Kembers of P.arliament forward 
facts to us, it i! our duty to eX'llmine 
things. The hon. Prime Minister 
himself had gone into it and T can 
assure you and, through you, the 
whole House that the matter receiv-
ed the utmost and the most an i ~ 

~ ns erati n of Government. 

Sbri Han Vi!lhnu Kamath: Bat 
you will freely 'admit that but for 
the foreign exchange difficulty the 
·!': .... edish company would have been 
the best. 

Shn A. K. Sen: As I said, perso-
nally "peaking. I would have been 
inclined to think seriously about 
'Other alternatives because of the repu· 
"tation of the Swedes in th:s field. 

Shri S. S. More: Do not labour 
the point. 

Shri A. K. Sen: I am sorry, I 
took a little longer than I wanted to 
on this matter, but since several hon. 
Members h'ad touched on this point, I 
thourht it desirable to deal with this. 

I only want to deal with a few 
broad items becaUSe individual items 
have more Or less been dealt with 
by my hon. ll ~e  Ithe Deputy 
Minister. It is a m~tte  by Us that 
'Our buildlnllts programme has heen 
rat ~r slow ever since indcpend"nce, 
due to shortage of funds and the very 
,;evcre backlollt We had to cover. 
'There was hardly any post office 
the building of which was owned by 
th.. Gnvp.rnme.'t. Most of the post 

offices were in relllf.ed building. all 
over the country. It will be our 
endeavour hereafter to see that as 
many of our post Offices are housed 
in our own buildings as possible and 
that our staff is housed properly in 
quarters which are decent enough for 
their standard of life. It wHI be our 
duty to see that we build Ciur stair 
quarters as Quickly as possible. Mol''' 
than that it will be my personal 
endeavour also to see that our em-
ployees wherever they are are fonn-
cd into housing co-operatives so that 
thpY can get land at roncessional 
rates and build houses with the assis-
tance of the Department. It has been 
the cardinal principle of any wel-
fare state anywhere in the world to 
.ee that a common man can own a 
housp for himself by finance which 
can be provided only by thp State 
or by the public authorities. Today 
it is within the reach of a common 
workman in England to build a 
house for himself with the assistance 
that he gets by mortgaging his pro-
perty and being able to repay the 
mortgage on e"Jsy weekly instalments. 
The same thing is there in West Ger-
many and in other advanced countries 
where private ownership of houses is 
re ni~e  It will be my endeavour 
to see that thf'se co-operative ~in  
schemes for the benefit of our em-
ployees reee:ve the utmost considera-
tion from our Depa1"tmcnt and I will 
seek the help of hon. Members Be. 
that in their individual and collective 
approach to the Finance Ministry the,. 
plead our case also in this field. Let 
us not forget that in any matter that 
we want to do the last word is that 
of the Finance Ministry because the,. 
have to foot the bill. They have a 
difficult duty, nO doubt, to perform; 
but, neverthell'Ss, it has the l'8st word. 

Sbri Han Vishnu Kamath: If the 
Cabinet as a whole agrees, the FIn-
ance Ministry cannot easily come i. 
the way. 

Shri A. K. Sen: Does the Cabinet 
ever agree without the Finance 
Ministry's cleatance? 
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It there are any other individual 
paints that hon. Members would like 
me to deal with, I will be obliged to 
do so. 

Shri S. M. Banerjee: Wh'at about the 
olticer who wrote letters ... 

Shri A. K. Sen: He has already been 
reverted. Orders for his reversion had 
been given before the matter was 
raised. 

Shri Barish Chandra Mathur: I 
rai,ged certain points about the P. & T. 
Board itself. 

Shri A. K. Sea: I will come to 
that last if he does not mind, that is, 
after answering individual queries, if 
any. 

Shri S. S. More: Are you devisinll 
any scheme whereby you refund the 
money if a· telegram Is delivered 
by ordinary post? 

Shri A. K. Sen: As a lawyer Shri 
More knows that he is entitled to • 
refund. 

Shri S. S. More: Why should 
resort to my status as a lawyer? 
Why not the Department do it on 
their own? 

·Shrl A. K. Sen: I think, they 
ahould if telegrams are not delivered. 

Shri S. S. More: They are deli-
vered as letters. 

Shri A. K. Sen: There, of course, 
no refund. Because of conditions 
well beyond us-supposing, there has 
been a break-down, due to either 
theft of wire or anything else .... 

Shrl Barl Vishnu Kamath: In Cal-
GUtta it is So very often. 

Shri A. K. Sea: On this line it i5 
worse. Theft of cOpper wire is the 
worst Or! this line. If I may tell the 
hon. Member, we are trying to devise 
• method by which instead of cop. 

per wire, we will use copper-weld 
wire. or course, since we have 
underground cables this mischief 
wJI be tackled to a large extent; but 
even then we have found that even 
when we lay underground coables, 
they are ripped open and miles of 
copper wire is stolen. We are-trying 
to de\" ise a system by which instead 
of copper wire, we will use copper-
weld wire which will nol have a very 
l'arge manket outside. Then only 
we will be able to [oa'ckle this pro-
blem successfully. 

The point raised by Shri MathUr is 
of very grpal importance. About the 
P. & T. Board he has said that he has 
received information that the P. & T. 
Board is a divided house and that 
there arc all sorts of machinations 
going on inside the working of the 
Board. 

Shri Bari Visbnu Kamath: Intrigue, 
he said. 

Shri A, K. Sen: I do not want t() 
use a very strong expression. Mac-hi-
nation is less strong than intrigue. 

Shrl Barish Chandra Mathur: It is 
Iilcceptable to me. 

Shri A. K. Sen: Intrigue is against 
someone; machination need not be 
against someone. 

Dr. P. S. Deshmuh (Amravati): It 
is impersonal. 

Shri A. K. Sen: If there are any 
concrete instances, I will be. obliged if 
Shri Mathur secretly gives me that 
IlI1d talks to me because it is rather 
difficult to discuss this in the open 
House. 

Sllri Barillh Chaadra Mathur: 
Therefore I did not name anybody. 

Shrl A. K. Sen: As I said, thi. 
thing can only be discussed private-
ly ·and I slrall be very obliged if Shri 
Mathur could make it convenient any-
time to come to me 'and give tbe-
details of the information whica II • 
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has because it it is so it will certain-
ly be a most undesirable state of 
affairs. I shall cer1rdinly see that 
such things are not allowed inside 
the Board and, I have no doubt, not 
only in the Board but in any depart-
ment of Government. 

Shri lIilrislt Vha.dra Mathur: You 
could at least m~nti n about the 
creation of posts and abolition of posts 
and about the premature retire'ment 
of people. 

Shri A. K. Sen: I am coming to 
that. About the intrigue -and SO on 
I do not .... "lnt to say anything more. 

He has mentioned about a senior 
member pf the Board refiring. I 
have the highest respect for him-I 
do not want to mention him. In fact, 
I myself had several taUts with him. 
Unfortunately, I think, due to 
various domestic reasons he has taken 
private employment which, if he did 
not take up now, may not be open to 
him on retirement. 

Shri S. M. Ba.erjee: Was he per-
mitted? 

Shri A. K. Sell: That is why we 
have permitted him. We do not -nt 
to stand in his way of getting :fruitful 
employment. If it conflicted with any 
of his duties in the past, we might 
have; but we have r~ il  allowed 
him. He spoke to me personally. I 
do not want to fJ'dy all those things, 
but I allowed him to join the private 
employment because if we had not 
allowed him, possibly he would not 
have lOt it afterwards. 

Silri BarI ViJlul. Kamath: Domel-
aic reasons or personal reasons! 

SIU'I A. 1[. Sen: Can it domestic 
reasons or personal reasons, he found 
it necessary to accept this job which 
would not be open to him when he 
retired in the normal course. 

Silri Slnhasan Sbl&h (Gorakhpur): 
The general rule is that nobody will 
~ allowed to take up employment 
after retirement for two years. 

Shri A. K. Sell: Except with penni-
ssi·on. Within thOse two Ye'ars we can 

.oallow, if we find that there is nothing 
suspidous about his accepting the 
e'mployment or that the employment 
is not offered to him in lieu of SOniC 
consideration received from him as ,m 
officer. We examine that. 

Shri Siahasan Sia&"h: It is very bad. 

Shri A. K. Sen: Why should B useful 
rngin('er not be allowed to accept it? 

Shri S. M. Banerjee: During the 
emergency even the a·pplications of 
employes are not forwarded from one 
department to another. 

Shri A. K. Sea: That is normally; 
but he convinced me to gmnt him this 
permission. 

Shd Hari Vislulu Kamath: There ia 
more than what meets the eye. 

Shri C. K. Bhattachary,.a: shall 
make only one submission to the hon. 
Minister. If the Government finds 
thoat the man is useful, why should 
not the Government retain him? 

Shri A. K. Sea: I wanted to retain 
him. But I do not want fo retain him 
contrary to his wishes. Anyhow, 1 
do not want to discus I these things. 

Then, the next question is about 
one Mt'mber's post being aoolished. 
When the emergency came, when our 
supply position beeame so very diffi-
cult und none of our projects could 
be proceeded with because of a 5ud-
den pressure on supply for the purpoSe 
of defence over the far flung area and 
our supply position was J:rnited, it 
became a very urgent problem. After 
meetil!.g the defence requirements, the 
supply of necessoary things, cable., 
screws Bnd other things, Tas in a 
diftieult position. Ravin&" regard to 
the sudden spurt of demand by our 
defence forces, it was found nect'ssary 
at the time of my predecessor that we 
must haVe & wt:ole-\ime Supply Mem-
ber in the P&T e~artment to deal 
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with this problem because the Mem-
ber dealing with either development· 
Or tele-communication could not deal 
with that sudden increale in the 
demand for supply. 

Sbri Barisb CbaDdra Mathur: It 
was creoated for a ahort time? 

Sbri A. K. Sen: Yes. The most 
experienced man was brought frOID 
Bangalore. He was the Managing 
Director of the 1. T. I., Bangalore. He 
was brought from there so that he 
knew everything of tele-communica-
tion and he was put in-charge of 
supply. He worked so hard and he 
did such a wonderful job that I am 
sorry to say that the gentleman has 
now fallen ill after severe strain for 
over 7 to 8 months. He has been 
touring almost every nook and 
corner of this country. He has done 
a wonderful job and the supply is in 
a very happy position. Having over-
come that diffict.llt position, when 
this gentleman rebred, we thought 
then of not continuing the post of a 
Member for Suppiy but again of 
combining the post for tele-communi-
cation and supplies because the pOSi-
tion had improved by 7 to 8 months 
of ceaseless efforts of this gentleman 
and I must say that this gentleman has 
done a very wonderful job in the 
matter of covering up the vast back-
log in our supply position. But if it 
again becomes necessary at a future 
point of time to have a separate 
Member for Supply, we shall certain-
ly do it. It will depend on what the 
circumstances are with regard to the 
supply position. If possibly-God 
forbid--other emergencies ariSe and 
our frontiers again become difftcult 
and troubled, we might have a sepa-
rate Member solely In-charge ot 
Supply. Maybe, in future we may 
have a separate Member for border 
communications. We can never tell 
what will happen In tuture. It will 

be our effort not to increase the 
number of ¥embers if it can be 
avoided, if normalcy returns. 

Sir, these are my submissions and 
am very obliged to the hOll-.. Mem-

bers for the suggestions that they 
have given. 

Sbri S. M. Baaerjee: Is it a fact 
that the hon. Minister has received 
representations from various organi-
sations to have a commemorative 
stamp in the memory of Ras Bihari 
Bose? 

Sbr! A. K. Sen: Not one. I have 
made enquiries during the day and 
I find that no representation has been 
given. 

Shri S. M. Banerjee: But here is a 
request. 

Shri A. K. Sen: You may ple8le 
write to me. But our hands are full 
this year. It may be considered for 
the future. 

Sbri Bari Vishnu KamatIl: I read 
ill the papers, a couple of days ago, 
that decisions have been taken in 
.egard to the commemorative stamps 
to be issued in honour of Mahayogi 
Aurobindo and also William Shakes-
peare. Is that a fact? 

Shri A. K. Sen: Yes; that II 10. 
About the issuing of a commemora-
tive stamp in honour of William 
Shakespeare, it is at the suggestion 
of the han. Member himself. I took 
it up after he made a suegestion and 
I have processed it. 

Sbri Ranga: Me the Government 
considering the request that wall 
made to them by me and Mrs. Renu 
Chakravartty and some other friends 
also that similar .tamPs should bl' 
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issued to commemorate the services 
o.f Raja Ram Mohan Roy and Ishwar 
Chandra Vidyasagar and Veeras-
linaam. 

Shri A. K. Sen: We have taken up 
the issuing of commemorative stamp 
in honour of Raja Ram Mohan Roy. 
I think we have got the scheme to 
issue a commemorative stamp in the 
memory of Raja Ram Mohan Roy. 

Shri Ra.nga: What about. the other? 

Shri A. K. Sen: We cannot issue 
811 of them. We haVe got so many 
things in hand. 

Shri Ranra: But they are bein, 
kept for consideration in future? 

Shri A. K. Sen: Of course, yea. 
We will go un progressively issuing 
our stamps to commemorate our 
,reat men. 

Mr. Deputy-Speaker: I shall now 
put all the cut motions to the vote 
of the HOUle. 

~n th" cut motions were put and 
negat'ved. 

Mr. iiep::ty-Speaker: The ques-
tioo Is: 

~at the respective sums not 
e~ee in  tI1e amounts shown 
in the fourth column of the order 
paper, .be granted to the Presi-
dent. to complete the sums nece-
ssary 0 defray hc charges that 
will come in course of payment 
during the year ending the 31st 
day of March 1965. in respect of 
t ~ heads of demands entered in 
the second column thereof 
against Demands Nos. 98 to 102 
and 145 and 146 relating 1'0 the 
Department of Posts and Tele-
graphs." 

'!'h- motiOll Waf adopted. 

[Tlae motioa, 01 Dema1Ub 101' G7'au 
tohich were adopted btl the Lok 
Sa.bha a.7'e 7'8])I'Oduced below-Ed,] 

Dl:MAND No. 98-DJ:PARTMEln' 01' POSTS 
.um TELIIGRAPBS 

"That a sum not ezceedini 
Rs. 8,97,ooo·be &ranted to the 
President to complete the sum 
-My to defray the clIargea 
which will come in course of pay-
lDImt dW'ing the year ending the 
31st day of March, 1965, in l'tIIIIM!Ct 
of 'Department of Posts and Tele-
grapha'." 

DIlMAIm No. lJ9.....OvJ:Rsus CoMMUNI-
CATIONS SERvIcz 

''That a swn not e:.ceedw. 
Rs. 1,45,48,000 be granted to the 
President to complete the sum 
necessary to defray the dI&rfe8 
which wUl come in course of pay_ 
ment during the year ending the 
31st day of March, 1965, in ~ 
of 'Overseas CommunicatiOllS Ser-
viee'." 

DEMAND No. 100-POSTS AND TEu:-
GIW':lJB (WORIUNG ExPIDIUS) 

"That a sum not exceedin, 
Rs. 1,13,45,76,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in courSe of pay-
ment during the year ending .the 
31st day of Ma·rch, 1965, in respect 
of 'Posts and Telegraphs (Work-
ing Expenses) .... 

DEMAND No. IOI-PosTS AND Tm.I:-
GRAPHS DIVIDEND TO GENERAL REVE-
NUE AND APPROPRIATIONS TO RESERVE 
Fu!fDIII 

"That a sum not exceeding 
Rs. 11,09,87,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year endin, the 
31st day of March. 1965, in respect 
of 'Posts and Telegraphs Dividend 
to General Revenues and Appro-
priationa to ReserYe J'unds'." 



Demands MARCH 26, 1964 for Grants 

DEMAND No. 102-0THER REVENUE 
EXPENDITURE OF THE DzpARTMENT or 
PosTS AND '1'ELI:GaAPRS 

"That a sum not exceeding 
Rs. 24,29,000 be granted to the 
President to complete the swn 
necessary to defray the charges 
which will come in course of pay-
ment during the yea,r ending the 
31st day of March, 1965, in respect 
of 'Other Revenue Expenditure of 
the Department Of Posts and Tele-
graphs'." 

DEMAND No. 145--CAPITAL OUTLAY ON 
POSTS AND TEu:GRAPRS (NOT lI4J:T 
FROM REvENuE) 

"That a sum not exceedin, 
Rs. 38,53,67,000 be granted to the 
President to complete the awn 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
1l1st day of March, 1965, in respect 
of 'Capital Outlay on Posts and 
Telegraphs (Not met from Reve-
nue)'." 

DEMAND No. 146-0THER CAPITAL OUT-
LAY OF THE DEPARTMENT OF POSTS 
AND TELEGRAPHS 

"That a sum not exceeding 
Rs. 42,17,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1965, in respect 
of 'other Capital Outlay of the 
Department of Posts and Tele-
graphs· ... 

14.16 hrs. 

MINISTRY OF FOOD AND AGRICULTURE 

Mr. Deputy-Speaker: We will now 
take up the Demands of the Ministry 
of Food and Agriculture. There are 
221 cut motions. Those Members who 
desire to move their cut motions may 
please send slips within 10 minutes. 

Sui K. N. Tiwary (Bagaha): I 
want to make a submission. The 
allotment of 6 hours for the Ministry 
of Food and Agriculture is not enough. 
I request that the time may plealle 
be extended. 

Shrl Barl Vishnu Kamath (Hoshan-
gabad): You have the power to ex-
tend it by one hour. 

Mr. Deputy-'S.-ker: Let us pro-
ceed. I will convey this request to 
the Speaker. 

I will first place the Demands be-
fore the House. 

DEMAND No. 36--MrNISTRY OF ~  
ANI> AGRICULTURE 

Mr. Deputy-Spealr.er: Motion mov-
ed: 

''Th'at a sum not exceeding 
Rs. 77,71,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will corne in course of pay-
ment during the year ending the 
31st day of March, 1965, in respE'Ct 
of 'Ministry of FOOd and Agricul-
ture'." 

DEMAND No. 37-AGRICULTURB 

Mr. Deputy-Speaker: Motion mov-
ed: 

"That a sum not exceeding 
Rs. 4,00,11,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which wiII come in course of pay-
ment during the year ending the 
31st day of March, 1965, in r~s e t 
Of ·Agriculture· ... 

DEMAND No. 3S-AGRICULTURAL RE-
SEARCH 

Mr. Deputy-Speaker: Motion mov-
ed: 

"That a ~ m not exceed!n« 
Rs. 6,18,23,000 be granted to the 
President to complete the sum 
necessary to defray the charges 


